'in the live fegister at one &

: representétion dt.25-11-1995£

IN THE CENTRAL'AbmxﬁxstATIVIR;bUNAL HYDERABAD BENCH AT

0.ANOJ1333/96.

Date of orders 18-

Between

Esuf Devalasab Guled Gud. ’ :
and . 1 )

1. Union of India, rep. by ﬂeral Manager:

SC Rly, Railnilayam, Sec?erabad—AoP.

2. The chief Personnel Offi&, 8C Rly,
‘ Railnilayam, Secunderab, AJP.

3. The Divisional Railway Mé@er(?ersonnel),;
5C Rly, Hubli Division, flz Karnataka..

Respondents. .

L]

For the AppliCant‘ Mr. P.Rataiah, Advocate.

A
‘i

For the Responaents. Mr. Vlﬁeswar R&0, SC for, RlYS-
CORAMs* :

! ' .
THE HON'bLE M?J.RAGENDRA PRASAD
The Tribunal adethe following Orderj-

Anpexure=a~I
indlcates that the namne of

S.Ce Rly, Madgaon prima faci
3r and C.,L. Card No.was 50.

was borne in the live regis
shows that the appllcant,wasdescrlbed as substitute and
from working. That annexurels dt.19-4-1988, . It is sta
about the year 1995 the appléant noticed that some othe
workers whose names were 1n*he live reglster were being
under cetain policy dec151oA At annexure A-III to the
purported copy of a represe&atlonacum-appl1Cation -filed
applicant to the Chief Persénel Officer, SC Rly, Secund
said representation bears tb‘date 26.11=-95, -This repre
have now been referred to ir khe C.A. Similarly, al thoy
"averred that repeated repreaktatlons and personal aPPIC
were made ~hat averment is atltely'vague. We are there
whether the so-calledrepre%ntation6t.25—11-1995 was

regaré to the circumstance

that re¢engagement is now

filed.
>at the name of the applicaft was entered
me and as the applicadt believed
ng'undertaken we think that the Chief

HYDERABAD

11"’960

THE HON' BLE MR.JUS%E M.G.CHAUDHARL 3 VICE-CHATRMAN
;' MEFBER{ADMN)

.2.8 1988 issued by. the- ”raific Inspector,

the applicant

annexure A-II

was stopped
ted that

r disengéged
re-engaged
DA, i8 a
by the

erabad

request;ng for con31deratlor f his ease for re-engagement.

The
sentation

gh it is
aches

fore not sure
Having

Personnel Oificer may examite the request of thé appllcant in

accordance with the law and reValllng rules and policy

guidelines.

and inform the applicant wr@pher he can be - re-engaged dr not.

We therefore direct the Chieif Personnel Officer to dezl

In the result, thé;%oilowing'order is-passedz¥

- |
i

with the

e
L



l
o |
o [ (23
-27:

_Even if the representation uated 25—11-95 (@nne(ure A-III)

- may or may. not be on the flle of the Respondent No.2, hg is
dlfected to treat the Sald annexure as the representatlpn _

dated 25-11-95% and dispose it o£w1thin a period of tw# months
from the date of receipt of the copy of the order in adcordance
with the law, the appllcable rules and the policy QUld#llneS

in the matter. The decision taken in the matter shall be communi-

caced to the applicant.a

: The O.2. is dlsposed of at the admlss1on stag

in terms of the aforesaid—directlons. o

Lol
A%M] e

Deputy Reglstra*!(J)CC

— b i .-




1 : - 3
! .

o
.+ Thé General Manager,
W Union of India, S

¢ Rly, Railnilayam,
Secunderabad..
2. The Chief personnel Officer,
sC Rly, Railnilayam,

becunderabad, AP
3, The Divisional Railway Manager(Personnel)
| SC Rlys.Hubli Division, Hubli, Karnataka.

4. One copy to Mr. P.Rathaiah, Advocate, CAT.Hyd

5, One copy Lo Mr. V.Rajeswar kao,

6. Onespare cOpY.

pvMms,

o for Rlys, CAT.Hych

|
|
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T COURT ¢&¥
‘-
' : " TYPED BY 3 CHECKED BY
: - : COMBAREL BY APFROVED. EY '

IN THE CENTRAL ADMINISTRARIVE TRIBMMAL

HYDERABAD BENCH ATHYDEKABAD

_ - l.'-'-"’/'
THE HON'BLE MR.JUSTICE M.G.CHAUDHARI
: VICE~CHAIRMAN

- | : ) AND _
. . . . P

THE HON'BLE MR.H.RAJENDRA PRASADsM(A}

Dated: {{ ~ -1996 _
\&- 1 -1 X

-‘OKDER / JUBGMENT

| Mua/K.2./C.hs Nou
, in
0.Ah.No. \3’53 G](’) g

T.AH0. (weps )

Admitted and Interim Directddns

Issued..

allowed.

\

Disposed of with directions

—— e, o

D;smiésed
Dismissed aé withdrawn. .
Dismis!sed for Default.
Orderéd/Rejecﬁed.

pvm ' ' ' No order as tO costs.






